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Date of Order ' “ T R ‘Orders

OA 366/99 ‘with MA 237/99 ’

-~

15.5 .2000'“ | Shri P.N .Jat i, counsel for the applicant.
o | : Shri Hemant Gupta, praxy counsel for Shrl M.Rafiq,
.ég» ‘counsel for the reSpondents .
Iearned counsel for the _respondents submits
that the relief sought by the appllcant has already
EQ% ~been granted to Him and in gxzpp.p support of his
Y ﬁ content ion- he has referred Annexure R/5 dated 24.12.99.
@@; ) I.earned counsel for the appllcant also admits that
LW B tne relief sought by the appllcant has already been
}@\S( : given. Therefore, in Vlew of the submissions made '
« 7

by the learned counsel for the parties, this Oa Is

=

&7 | disposed of as having become infructuous.. MA237/99
_also stands disposed of accordingly.

(N.P. NAWANI)

AUDMINISTRATIVE MEMBER
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